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Code of conduct for political parties

1785. SHRI ARJUN SETHI : Will the
Minister of HOME AFFAIRS be pleased
to state ;

(a) whether the proposed code of
conduct for political parties to promote
national integration and combat comuna-
lism has again been shelved for lack of
agreement on what constitutes communal
activity;

(b) whether the need for a code was
stressed first by the 1968 meeting of the
NIC, a conference of Chief Ministers in
1980 bighlighted its urgency and wanted
party leaders to ensure that their followers
did nothing to aggravate existing differences
or created mutual hatred between castes and
communities; and

(¢) if so, what steps bhave been taken
so that the participants could subscribe
those objectives that sought to condemn the
tendency that stuck at the root of national
solidarity?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P, VENKATASUBBAIAH : (a) to (c)
Various suggestions for evolving a code of
conduct for political parties in the context
of communal harmony have been made from
time to time at different forms A  draft
code of ethics for political parties was evol-
ved and placed before the Third Meeting
of the committ.e on communal and Caste
Harmony in November, 1982, The
Comments on draft code have still not
been received from all the members of the
Committee.
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Checking of Crimcs Against women
Belonging to Scheduled Castes/Scheduled
Tribes

1787. SHR1 SURAJ BHAN : Will the
Minister of HOME AFFAIRS be pleased
to refer to the reply given to Unstarred
Question No. 4648 on 21 December, 1983
regarding rapes on women ‘of backward
classes and state;

(a) the quidelines covering precau-
tionery, preventive, punitive, rehabilitative
and personnel policy, mecasures required to
be taken for checking crimes against women
specially those belonging to the Scheduled





